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BEFORE THE NATIONAL GREEN TRIBUNAL WESTERN

ZONE BENCH, PUNE

Original Application No. 34 12024(W Z)

NEWS ITEM TITLED PUNE T'ACES RISING CONCERNS

OVER INCREASED GARBAGE BURNING AND POOR AIR

QUALITY APPEARING IN PUNEKAR NEWS DATED

27.12.2023

vs.

MPCB & Ors.

Corporati on(PMC) as per the directions of Hon'ble Tribunal

Princi alBench vide its order dated 25t01/2024

1. Pune city with its large geographical area covering 516 sq km

and a huge population of over 6 million has witnessed rapid

urbanization and exponential growth in population over past

few decades. The rapid urbanization has resulted in multitude
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of urban challenges like mobility/public transport, affordable

housing, air quality, drinking water supply, sewage treatment,

solid waste management etc. Pune has been facing significant

alf quality issues over the past few years. The rapid

industrialization and urbanization of the city contribute

towards deteriorating air quality. The major causes of poor air

quality in Pune include vehicular emissions, construction

dust. industrial emissions, and others. The rise in air pollution

levels poses a significant threat to the health of its residents

and the environment

concerns over increased sarbage burnins and poor air quality'

appeared in Punekar News have highlighted the isolated

incidents of garbage buming issues in few areas of the city

during months of November and December ,2023. The article

has mentioned the rising incidents of garbage burning in these

two months and its contribution in rising air pollution leading

to Air Quality Index (AQI) dip of the city in poor category.

2. The news item dated2':.112123 and titled 'Pune facing risins
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The rising air pollution has very adverse impact on respiratory

health ofcitizens.

3. Pune Municipal Corporation (PMC) attaches significant

importance to the issue of air pollution and has undertaken

several initiatives to address air pollution and improve Pune's

overall air quality. The Solid Waste Managemcnt (SWM)

Department has formulated key strategies and implementing

them across the wards for controlling incidents of garbage

buming and other activities contributing to rising air pollution

in the city. The garbage buming incidents are isolated cases

and not rampant and frequent in nature. Following are some

of the important steps being taken by dept:

a. Pune city has robust arrangements for door to door collection

of municipal solid waste with almost 100o% coverage and

1000% source segregation. The waste pickers cooperative

SWACH has been appointed by PMC for door to door

collection of waste from residential, slums and commercial

areas. There are around 3800 waste pickers engaged in door-
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to-door waste collection daily in the city. Each waste picker

is allotted 200 to 250 Households.

b. The total daily waste generation for the city is around 2200

TPD which comprises of around 1200 TPD dry waste and

approx. 
,l000 

TPD wet waste. PMC operates various dry and

wet waste processing facilities with the designed capacity of

more than 2400 TPD. All processing plants operates as per

SWM and MPCB guidelines and their contribution to air

pollution is very minimal.

c. SWM dept, PMC has more than 750 vehicles fleet for

collection and transportation of municipal solid waste from

feeder points to processing plants. This large fleet ofdifferent

categories (Small bell truck, large bell tmck, compactors,

BRC etc.) is adequate for meeting the daily requirements of

waste transportation in the city.
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d. The SWM department has prepared a strategy and roadmap

lor elimination of Garbage vulnerable points (GVP)/Chronic

spots across the city and it is being implemented at the ward

and kothi level. The daily reporting of chronic spots

monitoring is being done and reclaimed spot is being

beautified.

e. PMC operates fleet of more than 15 n.rechanized road

sweepers across five zones in the city for maintaining

cleanliness of main 4 lane roads network usitlg vacuum

sweeping technology and hydraulic cleaning by water

spraying. Each road sweeper vehicle has an attached tipper

vehicle and a group oflabourers for cleaning olside footpath,

dividers. medians and overall route areas. This helps in

significantly minimizing the air pollution due to vehicular and

construction dust Particles.

f. PMC employs more than 8,000 sweepers across more than

250 kothis in the city. Each street sweeper has a dedicated
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sweeping beat which is cleaned everyday in the morning shift.

This significantly reduces the air pollution due to dust

particulate.

g. SWM Department, PMC has issued a notification for spot fine

and penalty amount for violating the SWM Rules, 2016.

Under the notification, the penalty for garbage burning is Rs

500 for every incident. Ward wise daily reports are

maintained for various offences as per spot fine notification

for penalties collected from offenders.

h. SWM department has formed monitoring squads across 15

ward offices and 42 prabhags consisting of ward officials i.e.

DSI, Sanitary Inspector (SI) and Mokadams for spotting and

preventing the open buming of garbage at any place. The

monitoring squad has been authorised to collect penalty under

the spot fine notification.
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;

i. To minimize pollution due to construction waste, PMC

operates a Construction & Demolition (C&D) Waste

processing plant of 250 TPD capacity and has designated

C&D waste collection points across all wards with dedicated

vehicles.

j. Public awareness and IEC campaigns for mass awareness

among citizens for discouraging open burning of garbage and

sustainable waste management solutions.

In view of the above, SWM dept, PMC is focusing on reported

garbage burning cases for preventing such incidents in future and

taking steps to irnprove air quality.
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l0 Annexure 1

THE SOLID WASTE
MANAGEMENT RULES,

20t6
(as amended to date)



58

1l
THE GAZETTE OIJ INDIA EXTRAORDINARY IPARr U-sF-c. 3(ii)l

(a)co-ordinatewilhthestatePollutioncoltrotBoaldsandthePollutioncontrolcommitteesfolimplementation
iithcse mles and adhercnce to thc prescrib€d standards by local authodties;

(b)formulatcthestandardsforgroundwater'ambientair'noisepollution'leachateinresp€ctofallsolidwaste
proccssing and disposal facilities;

(cl review environmental standards and norms prescribed for solid waste processing facililies or trcatmenl

icctrnotogies and updatc them as and $hen required;

(d) revicw through Statc Pollution Control Boards or Pollution Control Comminccs' at least once in a ycar' thc

implemenration of pr"."rib"d 
"nu,ronni"n,iiri".a*i" 

r.. -ria wasrc processing faciliries or teatment lechnologies and

compile the data monitored bY thcm;

(e)revicwtheProposalsofstatePollutioncootfolBoardsorPollutioncontrolcorrrmitteesonuseofanynew
technologies for processing, t""yoing uJ i""**i of sotia wase and prescdbe performance standards' emission

norms for the samc within 6 months:

(0 monitor through State Pollution Control Boards ot Pollution Control Comminces thc implemcntation of thesc

rules by local bodiesl

(C) prcpare an annual rcpon on implementation.of lheseru-les.on the basis of reports reccivcd lrom State Pollulion

ConEolBoaldsandcommineesandsub.mittotheMinistryofEnvironment,Forestandcl,imatechangeandthereport
shatt also be Put in Pubtic domain;

(h) publish guidclincs for maintaining buffer zone restricting any residential' commercial or any olher construction

acrivity from the outer boundary 
"f 

,;;';;il;;;;ng 
"na 

ai.iosui facitities tor different sizes of facilities handling

more thao five tons per day of solid wastei

ri,I mrhlish euidelines, from ttme to time, on environmental aspects of processing and disposal of solid waste to

"nuUtt 
fo"uf toai.It to comply with thc provisions oflhesc rules: and

O provide guidance to States or Union tenitories on inter-state movement of wasle'

15. Dutles rod responslblltttes of locel suthorlties and village Ponchayats of census towns and urhtn

agglomerations- The local authorities aIId Panchayats shall'-

(a) pr€pare a solid waste managemenl plan as per state policy and strategy on solid waste managemcnt.within six

months from the darc of notin."tion li'ii"ri'p"ri"l?a rou*gy and submit i copy to .espective depMments of state

covernmenr or Union rerritory Ad;"i;;;; o', ug"n"y aiitrorisea by the State Govemment or Union territory

Admidstratiooi

(b)arrangefqdoortodoorcollectionofsegregatedsolidwastefromallhouseholdsincludingslumsandinformal
serrlements, commcrcial, inrtltutioJ "ia 

ottr& ion rcsidential premises. From multi-storage buildings' largc

commercial complcxes, -"rrr, nou.iig "o''pi"i"t, "t" ' 
tt'lt may ie collected from the entry gate or any other

designated locadon:

(c) cstablish a system to recognise organisations of waste pickeJs or informal waste collectors and promote and

esrat ish a svstem fG inrcgration of tiisc auit'orised waste-pickers and waste colle4tors to facilitate their participation in

solid waste managemcnt including door to door collcction of lvaste;

(d)facilitateformationofSelfHelpcroups,protideidentilycardsandthereafterencoufageinleg'ationinsolid
o,"rt" trI-ug"tn"nt including door to door collection of wastei

(e) frame bye-laws incorporating (he provisions of these rules within one year ftom the date of nodfrcation of these

rules and ensurc timely implementation;

(oprescrib€fromtimetotimeuserfeeasdeemedappropriareandcollectthefeeftomthewastegeneratorsonits
own or through authoris€d agcncy;

($ direct waste gencrators not to litter i e throw or dispose of any wastc such as paper' water bottles' liquor bottles'

soft dritlk canes, tetra packs, r.l p",i, *opp"", etc ' or Lurn or burry waste on streets' open public spaces' drains'

waste 5o6ies and to segregate ttre riiri" 
"iioIr."" 

ur p."r"rib€d under these rules and hand over the segregated waste to

authoriscd thc wastc picicri or wastc collcctors authoriscd by thc local My;

(h)setupmatetialrecoveryfaciliticsorsecondalyStoragefaciliticswithsufficientspaceforsoningofrecyclablc
marerials to cnablc inr..r"r * "rt 

oi."a *^ii fi"t"^ "na-r""" 
c_ollecrors to separate recyclables from the waste and

providc easy access to *urt" pi"t"i'r'"ii .""y"litr'ioi*rr"",lon of segresaled reivclable waste such as paper, plastic'

metal. glass, rextile from the source of generaiion or from material rccovcri facilitiei: Bins for storagc of bio-dcgradable

wastes shall be Paintea gr""n, tt o," iot"ito-'"g" J t""yti"uf" *""tes shall be printed whitc and those for storage of other

wastes shall b€ Pritrted bla9k;
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(i) tstablish *astc dcPosition centscs fot domestic hazardous waste and give directiou for waste getremt(xs todeposit domestic hazardous wastes at this centre fa its safe disposal. Such facilitishall t" 
"ruuiri"J-lr, "'"if,--*,o*,in a.maDn€r that 

-otle 
cente is set up for the area of tw"oty rqo." kilometers or pan thereof atrd mrify the tinings ofreceiviDg domestic hazardous waste al such centres;

0) ensure safe storage and transponation of the dorD€stic hazardous waste to the hazardous waste disposal facility
or as may be direcrcd by rhe stare pollution conirol Board or ihe pollution control committee:

lk) - direct slreet sweepers not to bum tree leaves collectcd from skeet sweeping and store them scparately a,,dhandover to the waste collcctors or agency authorised by local body;

0) provide training on solid waste management to waste_pickers and waste collectors:
(m). collect waste. from vegctable, fruit, flower, meat, poultry and fish marker on day to day basis and Dromoresetting up of deccntralised compost plant or bio-methanation ilant ai suitaure tocatioos i; 11,];1]i] ;. i'f1# ,ii'ij,y ,,nurkets ensuring hygienic conditions;

(n) collccl seParately waste from sweeping of slreets, lanes and by-lanes daily, or on alternate days or twice a week
de[rcnding on thc den$ity ofpopulation. comrncrcial activity and local situation;
(o)^ 

-set 
up coveEd secondary storagc facilily for temporary storage of stre€t sweepiDgs and silt reDoved lrcm

surface drains in cascs whcre dircct collection of such wasrclnto transpoi vehicles is not ;;nielt. waste so coilected
shall be collected and disposed of ar regular intervals as decid€d by the tocal Uoay;

O) collect hodculture, parks and Sarden waste separalely arld process in ote parks and gardens, as far as possible:
(q) tran'sport scgregatcd bio-dcgradable waste to the processing facilities likc compost plaDt, bio.mcthaoation plant
or any such f'acility. Prelbrence shall be given for on site processing of such waste;

(r) transport lon-bio-deg:adable waste to the respective processing facility or material recovery facilities orscconda.y storage facilityl

(s) transPort construction and demolition wastc as pcr the provisions of thg Construction and Demolition Wastcmanagement Rules, 2016:

(t) involvc communilies in waste managemelt and promotion of home composting, bio-gas generation,
decenralised processing of waste at community livel subject to conrrol of odour and rnainGnancJof hyglnic conditions
arcund the facilityi

(u) phase out the usc of chcnrical feniliz-cr in two yeals and use compost in all parks, gardens maintained by the
lr:t tul and wherever possible in orher places under is jurisdictionl Inc"ntivei may L provial ,o ,".ylmginitiatives by inlbrmal waste recycling sector.

l]J, - fucilitatc. conrtructioll.. opcralion and maintcnance of solid waste processing facilities and associated
lnlrasuuclure on lherr own or with private seclor participation or through any agency for ofrimum utilisation of various
comlDnenls of solid waste adoPti[g 

.suitable techoology including the foiloiing tcctrnotogl"r -a uar,oi"g to t.guidelioes issued by the Mioistry of Urban Developmcnt from tinie to lime and 
-srandards 

irescribed by the"central
Pollution Control Board. Prefercnce shall bc given lo dcccntralised processing to mioimize u"nsponution 

"o.t 
and

environnrental inrpacts such as-

a) bio-methanation. microbial composting, vermi-composting, atraerobic digestion or any other appropriate
processing for bio-stabilisarion of biodegradable wastei;

b)waste to enerBy processes including refused derived fuel for combustible fractioo of waste or supply as
fccdstock to solid wastc bascd power plalts or cement kilns;

(w) urdcnakc on thcir own or through. any-othcr agency construction, operation aod maintenance of sanitary landfill
and associated infrastructure as per Schedule I for disposal of residual wastes in a manner prescribed uuder these rules;
(x) make adequate provision of funds for capital investmcnts as well as op€ration and maintcnancc of solid waste
managcment serviccs in the annual budget ensuring that funds for discretionary functions of the local body have been

lll-T,l:d ^..1]l ifl:r, 
m€ering rhe,requirement of necessary funds for solid wasre management and other obligaroryIuncuonl ot thc locrl body as pcr thcsc rulcs:

(y) nrake an application iu Form-I.for grant of authorisation for setting up waste processing, treatment or disposalfacility, if the volumc of waslc is cxcccding fivc met-ric tones per day includi-ng sanitary landlills irom the Statc pollltion
Control Board or thc Pollution Control Committee. as the case may L;
(z). submit aPplication for renewal of authorisation at least sixry days before the expiry of the validity ofauthorisation:
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r?r'r Dreoare imd submit annual rcpofl in Form lV on or before the 30'h April o[ the succceding yca! to lhc

Lorrni.r'ion.t * Oir""tor, Municipal Adminiskarion 6 designated olhcer:

(zb) the annual report shall then be sent to the Secrolary -in-Charge of the State Urban Development Department or

villape oanchaval or rural developmenrup;;;il; tn" t"'frti"" state Pollution control Board or Pollution

coniol'Comrnittee by the 31" May of every yearr

(zc)educateworkenincludingcontractworkersandsupervisorsfordoortodoorcollcctionofsegregatedwastcand
transporting rhe unmirea wasrc aunng ffiaf-anJr"*nauiy tr"nrp"nation to processing or disposal facility;

(zd) ensure that the operator of a facility provides personal protection equipment including uniform fluorescent

jacket, hand gloves, rain"o"rr' upptop'iotii*i J"" uno 
'i.'uttt 

to u^rl worken handiing solid wastc and thc same arc used

by the workforce;

(ze)ensurelhatprovisionsforsettingupofcenlelsforcolleclion,sesreSationandstoIageofsegegatedwastes,afe
incorporatcd in building plan whrle grffii'"ppt"'i <lf U'ilOi"g plan of a-gtiup housing society or market complcx: and

(zf) frame byeJaws and prcscribe criteria for levying of spot fine for.p€rsons who litters or fails to comply with the

provisions of these rut", 
"na 

a"t"g"t" [*1"-,. "fi"Jit 
ir i*if u.aies to l"vy spot irnes as per the bye laws framcd; atrd

(zO create public awarcness through information' education and communication campaign and cducate thc waste

generators on the following; namely:'

(l) not to littcr!

(ir) minimise Seneration of wastei

(iiD reuse the waste to the cxtent possiblei

(iv) practice scgregation of waste into bio-degrartable' non-biodegradable (recyclable and combustible)'

sanitary waste and doBestic hszardous wastes at sourcc;

(v) practic€ hom€ compostinS, vermi-composting' bio-8as generatiotr or community level composting;

(vi) wrap securely used sanitary waste as and when generated in the pouchcs provided by the brand owners

or a suitable *'"pp;;;;;;;;; uv tt'c tocil bodv and place thc same in the bin mcant lbr non-

biodegradabl€ waste:

(vii)storagc of segrcSated waste at source in different bins;

(viii)haodoversegregatedwasGtowastcpickers'wastecollectors'recyclcrso(wastecollectionagenciesl
and

(ix) pay monthly user fee or charges to waste collectors or local bodies or ally other person authorised by

ihe local body for sustainability of solid wastc management.

(zh) stop tand filling or dumping of mixed waste soon after the timeline as specified in rule 23 for setting up and

opcrationalisation of sanitary landfill is ovcr:

(zD allow only the non-usable, non-recyclable' non-biodegradable' non-combustiblc and non-reactive incn waste

and pre-processing rej".t, 
"no 

,""0u"'- tn i""rc p'o""sing 6i[ties to go to sanitary landhlt and the sanirary landfill

sires shall me€r lhe sperilicauotrs ;-;;;1" ScmaUe-t, hiwev-er- every effon shall be made to recycle ot reuse the

r€jects to achieve the desired objecrive of zero waste golng to tanollll:

(zi\ investigate atrd analyse all old open dumpsites and existing operational dumpsites for their potential of bio-

;.hr, ;;;i;;;;"ion uird *her.so"uer feasib-le. take necessary aclions ro bio-mine or bio-remediate lhe sitesi

(zk)inabsenceoftheporetrtialofbio.miningaodbio.rcmcdiationofdumPsitc'itshallb€scientificallycapPedasper
t"nritt 

""pplng 
n*rns to ircvcnt further damage to thc environment

16.DuliesofstrtePollutionControlBoardorPollutionControlcommittee-(l)ThestatePoltutioncon[olBoard
or Pollution Cortrol Committe€ shall,-

(a)enforcetheserulesirltheirstatethroughlocalbodiesintheirrespectivejurisdictionandreview
implementation of ttrese Jil "ii"k 

*l"Z a year in- clo{-€- coo(dination with concemed Directorate of

i'ii"i"if"i ea"ti"i.oation tr sccr€tary-in-charge of statc Urbatr Dcvclopment Depaiment;

(b)monitorenvironmentalstandardsandadherencetocondrtionsasspecifie-dundertheSchedulelandSchedulell
for wastc processing and disposal sitcs;

(c)examinetheproPosalforauthorisationandmakesuchinquiriesasdeemedfit,afterthereceiptoftheaPPlication
fu rhe same in Form r t".ii"'iJ uav or any other agency authqised by th€ local body;
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